The Indian Ports Bill, 2025 -Introduced

THE MINISTER OF PORTS, SHIPPING AND WATERWAYS (SHRI SARBANANDA SONOWAL):
Respected Speaker Sir, | rise to move for leave to introduce a Bill to

consolidate the law relating to ports, promote integrated port
development, facilitate ease of doing business and ensure the optimum
utilization of India?s coastline; establish and empower State Maritime
Boards for effective management of ports other than major ports;
establish the Maritime State Development Council for fostering structured
growth and development of the port sector; provide for the management
of pollution, disaster, emergencies, security, safety, navigation, and data
at ports; ensure compliance with India?s obligations under international
instruments to which it is a party; take measures for the conservation of
ports; provide for adjudicatory mechanisms for the redressal of port-
related disputes; and address matters connected therewith or incidental
thereto.
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SHRI K. RADHAKRISHNAN (ALATHUR): HON. Speaker, Sir, | oppose the introduction
of the Indian Ports Bill, 2025. ? (Interruptions)

Sir, this Bill encroaches upon the powers of the State Governments
and undermines the federal structure of the Indian Constitution. The Bill
seeks to centralize control over ports, which interferes with the
distribution of powers between the Union and the State Governments, as
defined in the Seventh Schedule of the Constitution. The Bill violates the
State List Entry 31, Article 246(3), Article 162, and Article 368. ?
(Interruptions)

Therefore, | urge upon the Government to withdraw this Bill or
replace it with another Bill. ? (Interruptions)
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PROF. SOUGATA RAY (0UM pUM): Sir, under Rule 72(1) of the Rules of Procedure
and Conduct of Business in Lok Sabha, | oppose the introduction of the
Indian Ports Bill, 2025.

The Indian Ports Act was enacted in 1908. At that time, all the ports
were under the Centre and under the ownership of the Central
Government. But in recent times, many private ports have come up and



parts of the Government ports have been leased to the private
companies. ? (Interruptions)

The present legislation does not appear to be adequate to control
the private ports. It has been proposed in the new Bill that a new
adjudicating mechanism will be set up. So far as the wages of port
workers are concerned, they are finalised through a tripartite mechanism
in which the labour has an equal role. The present Bill may take away the
rights of the workers.

Hence, | oppose the adjudication and | oppose the Bill. ?
(Interruptions)
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SHRI SARBANANDA SONOWAL: Respected Speaker Sir, this particular Bill is
brought on merit and this House has full powers. And that is why, |
request respected Speaker Sir, to allow me to introduce the Bill. ?
(Interruptions)
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SHRI SARBANANDA soNoWAL: Sir, | introduce the Bill.
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